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Plis n;‘pifc."“nn “+in form g Administrative Meuber.
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Gepos d Ve TF ,74 . { The O.p. is filed against the tra-
{/@.38513ﬂ%6 ! nsfer order dated 14.6.2004 transflerring
Daicd Enmbiinmumu. | the applicant from NBSSSLUP, Regional
% *Centre. New Delhl to Regional Centre,
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;Jorhat as well as relieving order dated
17 6. 2004. ‘

The applicant has joinéd at Regior
al Centre, Jorhat in terms cf the transe
xfer order. However,
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he has filed a rep-
ﬁresentation to the BERBXRKRX Secretary

“DARE & Director General ICAR, New Delhi
ﬁdated 22.6.2004 requesting for his tra-

.Enafer back to NBSS & LUP, Regional Cent-

gre. New Delhi, which is yet toO be dis-,

4posed of.

: 1 have heard Mr.A.ahmed, learned
‘counsel for the applicant and alsc Mre
,A.Kanaudhnri. learned Addl.C.G.S.C. fcC
&he respondents . considering the facts
%md circumstapnces of the case, I am of
the view that ends of justice will be
@et. if a direction is issued upon the.
keSpondents to dispose of the represen-
tation dated 22.6.2004 filed by the

-
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applicant. accordingly, resi;op&ents are
directed to dlispose of the representation

-menticned above by a considered and rea-

soned order within a period of twoy i
months time from the date of receipt of .

this order. T yormsien ( yﬂo’MM_)g
His JMTA/Feining-Bime etevflf Aot

already paid, shall be paid to the appli-
cant as per Rules within a period of one

- month from the date offl receipt of the

order .

- Subject to the cbservations made
abcve, the application stands disposed
of at the admission stage itself. No

- costS,

rﬁvpua&

{ K.V.PRAHLADAN
- ADMINISTRATIVE MEMBER



IN THE CENTRAL ADMlNlblRAlirVL lRlBUNAL,

Wzozoo*

GUWAHATI BENCH: GiﬁVA‘HACH.

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL

ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO, |F6  or 200,

BETWEEN
Dr.Dharam Singh
... Applicant
-Versus-
The Union of India & Others
LIST OF DATES AND SYNOPSIS

Amnexure-A is the photocopy of Office Order FNO.3-129/04-
Admn./4557/6 Dated 14-02-2004.

Annexure-B  is  the photocopy of  Office  Order -
No.RCD/Tech/553/6 Dated 17 June 2004.

Annexure-C js the photocopy of complain letter dated 3 July
2003 submitted by the Applicant before the Director,
Vigilance (ICAR), New Delhi.

Amnexure-D is the photocopy of Oftice Order No.33/5/2004
dated 17" May 2004 issued by the Government of Tndia, Central
Vigilance Commission. '

Annexure-E is the photocopy of Representation dated 22™ June
2004,

This Original Application is made against the impugned Office

Order F.No.3-129/04-Admn. /4559/6 Dated 14" June 2004 and Office
Order No.RCD/Tech/553/6 Dated 17 June 2004 issued by the
Respondent No.3 & 4 mp&ﬁveiy.

ot



RELIEF SOUGHT FOR:

‘That the Hen'ble I'mbunal may be pleased to direct the
Respondents to set aside and quash the Impugned Transfer Order
F.No.3-129/04-Admn. /4559/6 Dated 14™ June 2004 and Office Order
No.RCD/Tecly’553/6 Dated 17" June 2004 issued by the Respondent

No.3 & 4 respectively. »

To Pass any other rehef or relieves to which the Applicant may

be entitled and as may be deem fit and proper by the Hon’ble Tribunal.
‘o pay the cost of the application.
INTERIM ORDER PRAYED FOR:

‘The Apphicant prays before this Hon’ble I'ribunal seeking an
interim order by this Hon’ble Tribunal by giving a direction to thé
Respondents particularly Respondent No.2 dispose up the Representation
dated 22™ June 2004 subiitted by the Applicant for cancellation of his

Transfer Order (At Annexure-E).

it~



(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)

1
<
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ?% g
GUWAHATI BENCH, GUWAHATL N
L2
.
(/*.\-

ORIGINAL APPLICATION NO. OF 2004.
BETWEEN
Dr.Dharam Singh
Semior Scientist,

National Bureau of Soil Survey & Land Use
Planning, Regional Centre Jorhat, Jamuguri Road,
RBorbheta, Jorhat-785004.

... Applicant

-AND-

- 'The Union of India represented by the Secretary to

the Government of India, Ministry of Agriculture,
Krishi Bhawan, New Delhi-1.

. The Secretary, Department of Agriculture

Research FEducation & The Director General,
ICAR, Krishi Bhawan, New Delhi-1.

. 'The Director, National Bureau of Soil Survey and

Tand Use Planning (ICAR), Amravati Road,
Shankar Nagar, P.O.-Nagpur, Pin-440010.

. Dr.S.P.Singh,

Principal Scientist and Head Regional Centre,

National Bureau of Soil Survey and Land Use

Planning, IAR1 Campus, New Delhi-110012.
...Respondents
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. 1)

2)

3)

4

DETAILS OF THE APPLICATION PARTICULARS OF THE
ORDER AGAINST WHICH THE APPLICATION IS MADE:

‘l'his Application is made against the impugned Office Order
F No.3-129/04-Admn. /4559/6 Dated 14 June 2004 and Office Order
No.RCD/Tech/553/6 Dated 17™ Jume 2004 issued by the Respondent
No.3 & 4 respectively.

'JURISDICTION OF THE TRIBUNAL

The Applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

LIMITATION
| The Applicant further declares that the subject matter of the
instant application is within the limitation prescribed under Section 21 of
the Administrative Iribunal Act 1985. |

FACTS OF THE CASE:
Facts of the case in briet are given below:

4.1) 'T'hat your humble Applicant is a citizen of India and as such he 1s
entitled to all rights and privileges guaranteed under the Constitution of
India.

4.2) ‘That your Applicant begs to state that he has jomned as Senior
Technical Assistant (T-4) at Central Soil & Water Conservation &
Research Training Institute at Bellary (Karnataka) on 02-11-1981 and he
served there up to 12-11-1984. 'There after he has joined as Farm
Manager (Technical Officer) T-6 on direct selection and posted at
Central Agriculture Research Institute, Port Blair on 13-11-1984. He has
served at Port Blair, which is a very difficult and remote area for seven
and one month ie. up to 25-12-1991. He was transferred from Port Blair
on request to Indian Veterinary Research Institute, [zat Nagar as Senior
Farm Wnaga (1-7) and served there up to 13-06-1995. He was on
deputation to thé Ministry of Agriculture, Krishi Bhawan, New Delhi in
the post of Assistant Commissioner, Fodder Development. He served
there up to 28-12-1999. 'There atter he was selected to the post of Sentor
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Scientist at Naﬁonal Bureau of Soil Survey & Land use Planning at
Nagpur. He joined there on 29-12-1999. On 08-03-2000 he was
transferred to Kolkata Regional Centre of National Bureau of Soil
Survey & Land use Planning. On 26-07-2000 he was transterred to
National Bureau of Soil Survey & T.and use Planning Regional Centre at
New Delhi on his request. There after he was transferred to Jorhat
Regional Centre vide Otfice Order F.No.3-129/04-Admn. /4559/6 Dated
14% June 2004 issued by the Office Of the Respondent No.3. The said
transfer Order was received by the Respondent No.4 on 17 June 2004

and the Respondent No.4 namely Dr.S.P.Singh, Principal Scientist and ~ /

Head of Regional Centre, New Delhi vide his Office Order
No.RCD/TECH/553/6 Dated 17™ June 2004 stands relieved your
Applicant from his duty i.e. on 17-06-2004 atternoon by violating all the
norms and procedures of Service Jurisprudence. The Original Transfer
Order dated 14® June 2004 issued by the Office of the Respondent No.3
it has been clearly stated in the said I'ranster Order that the Applicant
will be entitled to TTA/Joining Time etc. as per Rules. But surprisingly
the Respondent No.4 by violating and throwing away all the norms and
procedure prescribed under the Service Jurisprudence issued a Punitive
Transfer Release Order dated 17™ June 2004 by which your Applicant
was not given any opportunity to claim his legitimate dues of
TY'A/Joining l'ime etc. as per Rule. 1t may be stated that your Applicant
has protested over the unfair and injustice action of the Respondent No.4
namely Dr.S.P.Singh’s order of stands relieve by writing his submission
before the concerned authority. He was compelled to hand over charge
and he was denied to his legitimate advance T.A. to join at his new place
of posting at Jorhat. In such peculiar condition he was forced to join at
Jorhat (Assam). The above said transfter order was not made for any
public interest but it is made only on personal grudge of the Respondent
No.4 Dr.S.P.Singh towards your Applicant. Because your Applicant has
lodged complain against the Respondent No.4 on 3™ July 2003 before
the Director, Vigilance, ICAR, Krishi Bhawan, New Delhi for his
financial irregularities at Regional Centre, New Delhi. The said
Complain has not yet been disposed up by the competent authority. It is
worth to mention here that the Government of India vide Office Order
No.33/5/2004 dated 17" May 2004 has brought to the notice of the
Secretaries/CEO/CMLD’s of Government of India that “the CVO is to



ensure that no punitive action is taken by any concerned admmistrative
authority against any person on perceived reasons/suspicious of being
“whistle blower™

Annexure-A is the photocopy of Office Order FNO.3-129/04-
Admn./4557/6 Nated 14-02-2004.

Annexure-B  is the photocopy of Oflice Order
No.RCD/Tech/553/6 Nated 17 June 2004.

Annexure-C is the photocopy of complain letter dated 3™ July
2003 submitted by the Applicant before the Director,
Vigilance (ICAR), New Delhi.

Annexure-D is the photocopy of Office Order No.33/5/2004
dated 17 May 2004 issued by the Government of India, Central
Vigilance Commission.

43) ‘That your Applicant begs to state that after receiving the
Impugned Transfer Order dated 17% June 2004 your Applicant filed a
Representation on 22™ June 2004 before the Respondent No.2 requesting
him for cancellation of his Transfer Order trom New Delhi to Jorhat on
Medical ground and also for his Daughter’s Academic interest.

Annexure-E is the photocopy of Representation dated 22° June |
2004.

4.4) 'That your Applicant begs to state that he had already jomed at
Jorhat Regional Centre, Assam by abiding the impugned transfer order.
It may be stated that your Applicant had all along carried his Transfer
Order without any protest, even he had served in remote place of
Andaman Nicobar Island for about seven and half years which is much
more than his normal tenure posting as specified by the Government of
India Office Memorandum. -

4.5) ‘That your Applicant begs to state that he had already served m

the Remote place like Andaman Nicobar Island and now after serving



there he has been again transterred to North Eastern Region which is far
away from his home town i.e.Gaziabad, Uttar Pradesh. The impugned
Transfer Order has been hampered his normal family life and he has
been tforced to leave alone his daughter of X1l Standard and his aged

mother with his wife who is suffering from Fibroid disease.

4.6) ‘Ihat your applicant begs to state that action of the respondents
are illegal, arbitrary, malafide and also not sustainable before the eye of
law as well as in facts. As such finding no other alternative your
Applicant is compelled to approach this Hon’ble 'I'ribunal for seeking

justice in this matter.

47) 'That your applicant begs to state that the Respondents
particularly the Respondent No.4 have mentally and physically tortured
your Applicant by passing instant release order from New Delhi without
availing any I'I'A/Joining Time etc. as per Rule. The Act of Respondent
No.4 is total violation of Principle of Natural Justice. From this it is very
clear that the Respondent No.4 executed the Transfer Order of the
Applicant in a whimsical and arbitrary manner.

4.8) ‘'That your Applicant begs to state that the representation dated
22™ June 2004 (At Annexu‘re-F,) submitted by the Applicant against the
Impugned Transfer Order have not yet been disposed up by the
Respondent No.2. "

4.9) 'That your Applicant submits that he has got reason to believe that
the Respondents are resorting the colorable exercise of power to

accommodate their interested persons in their favourable place.

4.10) 'That your applicant submits that the action of the Respondents is
in violation of the fundamental rights guaranteed under the Constitution
of India and also in violation of principles of natural justice.

4.11) ‘'That your applicant submits that the action of the Respondents by
which the action of the Respondents by which the applicant has been
deprived of his legitimate rights is arbitrary. It is further stated that the
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Respondents have acted with a mala-fide intention only to deprive the
Applicant from his legitimate right.

4.12) ‘'That your Applicant submits that the action of the Respondents is
highly illegal, improper, and whimsical and also against the Basic
Principle of Service Jurisprudence.

4.13) ‘Ihat your Applicant submits that the Respondents have violated
the fundamental rights of the Applicant.

4.14) 'That this application is filed bonatide and for the interest of

Justice.
GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, due to the above reasons narrated in detail the action of
the Respondents is in prima facie illegal, malaﬁde,, arbitrary and without

jurisdiction. Hence the Impugned Transfer Order F.No.3-129/04-Admn.

/4559/6 Dated 14™ June 2004 and Office Order No.RCD/Tech/553/6
Dated 17" June 2004 issued by the Respondent No.3 & 4 respectively
may be set aside and quashed. |

5.2) For that, the Respondent No.4 have violated the Service
Jurisprudence as well as Natural Justice in the Case of the Applicant hy
issuing instant release order without giving amy opportunity to the
Applicant for drawing Advance I'ransfer TA and other facilities which
are legally entitled for the Applicant. Hence the Tmpugned Transfer
Order F.No.3-129/04-Admn. /4559/6 Dated 14™ June 2004 and Office
Order NoRCD/Tech/553/6 Dated 17% June 2004 issued by the
Respondent No.3 & 4 respectively may be set aside and q\mshed.

53)  For that, the Applicant has already served in a remote place like
Andaman Nicobar Island much more than his Normal tenure and there is
no Justification on the part of the Respondents to transfer him again to
remote North Eastem Region. Hence the Impugned Transfer Order
F.No.3-129/04-Admn. /4559/6 Dated 14" June 2004 and Office Order



No.RCD/Tech/553/6 Dated 17" June 2004 issued by the Respondent
No.3 & 4 respectively may be set aside and quashed.

3.4)  For that, the face of the order dated 17" June 2004 issued by the
Respondent No 4 itself appears that the said Impugned Transfer Order of
the Applicant is made on full personal grudge of the Respondent No.4
towards the Applicant. Hence the lmpugned Transter Order ¥.No.3-
129/04-Admn. /4559/6 Dated 14% June 2004 and Office Order
No.RCD/Tech/553/6 Dated 17" June 2004 issued by the Respondent
No.3 & 4 respectively may be set aside and quashed.

5.5) For that, the Respondents have violaied the Article 14,16 & 21 of
the Constitution of India.

5.6)  For that, the Respondents have not cared to give any reply of the
Representation submitted by the Applicant on 22™ June 2004 and by this
way the Respondents have mentally tortured Applicant. Hence the
Impugned Transfer Order F.No.3-129/04-Admn. /4559/6 Dated 14" June
2004 and Office Order No.RCD/Tech/553/6 Dated 17 June 2004 issued
by the Respondent No.3 & 4 respectively may be set aside and quashed.

5.7)  For that, the action of the respondents is arbitrary, mala-fide and

discriminatory with an ill motive.

5.8)  For that, in any view of the matter the action of the respondents

are not sustainable in the eye of law as well as fact.

The Applicant craves leave of this Hon’ble ‘I'ribunal advance
further grounds the time of hearing of this instant Application.

DETAILS OF REMEDIES EXHAUSTED:

‘I'hat there is no other alternative and efficacious and remedy
available to the applicant except the invoking the jurisdiction of this

Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act,
1985.



.7 MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
; OTHER COURT:

* .

! Ihat the applicant further declares that he has not filed any
i application, writ petition or suit in respect of the subject matter of the

| instant application before any other court, authority, nor any such

[}i application, writ petition of suit is pending betore any of them.
}

L8 RELIEF SOUGHT FOR:
b

]

E Under the facts and circumstances stated
! | above the applicant most respectfully prayed that
i Your Lordship may be pleased to admit this
l application, call for the records of the case, issue
] notices to the Respondents as to why the relief and
' relieves sought for the applicant may not be
| granted and after hearing the parties may be

iv‘t pleased to direct the Respondents to give the

; following relieves.

8.1) 'That the Hon’ble 'Iribunal may be pleased to direct the
Respondents to set aside and quash the Impugned Transfer Order
F.No.3-129/04-Admn. /4559/6 Dated 14™ June 2004 and Office Order

No.RCD/Tech/553/6 Dated 17" June 2004 issued by the Respondent
No.3 & 4 respectively.

8.2) 'To Pass any other reliet or relieves to which the applicant may be

entitled and as may be deem fit and proper by the Hon’ble Tribunal. -

8.3) o pay the cost of the application.
9) INTERIM ORDER PRAYED FOR:
? The applicant prays before this Hon’ble 'I'ribunal seeking an

interim order by this Hon’ble Tribunal by giving a direction to the
Respondents particularly Respondent No.2 dispose up the Representation
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|

\ dated 22™ June 2004 submitted by the Applicant for cancellation of his
y_‘ Transfer Order (At Annexure-E). '

‘i

|

\l 10)  Application is filed through Advocate.
| .

|

|

|

l' 11)  Particulars of LP.O.:

i o

|

| LPO.No. \\02897¢

‘l Dateof[ssue‘ "5(}0)\00(,(

| Issied from — Cyyi, LT C, 1.0,
” _ Payable at

Guewe T

q 12)  LIST OF ENCLOSURES:

As stated above.

Verification

......
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I, Dr.Dharam Singh, Senior Scientist, National Bureau of Soil
Survey & land Use Planning, Regional Centre Jorhat, Jamuguri Road,
Borbheta, Jorhat-785004 do hereby solemnly verify that the statements made
in paragraph nos. ci\/ l‘\"}/ L"Lf ) G 'S/C('(-’/CQ‘T( (€ — —
are true to my knowledge, those made in paragraph nos. {2 /

— are being matters of records are true
to my mformation derived there trom which | believe to be true and those
made in paragraph 5 are true to my legal advice and rests are my humble
submissions before this Hon’ble Tribunal. I have not suppressed any
matenal tacts. ‘

And T sign this verification on this the@%\éay of W 2004

at Guwahati.

L



— -

NATIONAL BUREAU OF SOIL SURVEY & LAND
AMRAVATI ROAD : SHANKAR

| F.NG.3-129/04-Adme] (¢ / o
OFFICE ORDER
The Director, NBSS&LUP, Nagpur is pl

Screntist from NBSS&LUP, Regional Centre, Delhi to
efTect in public interest until further orders.

=
L,

NAGAR P.0. : NAGPUR-440010

eased to transfer Dr.
Regional Centre, Jorhat

Aneose - A

USE PLANNING

Date:14% June, 2004
i

Dharam Singh, Senior
with immediate

He will be entitled to TTA/Joining Time etc. as per rules.
Distribution :
“.i,/ The Head, Regional Centre, NBSS&LUP, Delhi alongwith a copy of transfer order to
| be delivered to the individual for needful action. '
2. The Head, Regional Centre, NBSS&LUP, Delht
3. ‘The Head, Regjonal Centre, NBSS&LUP, Jorhat for information
4, The Senior Finance & Accounts Oficer, NBSS&LUP, HQrs., Nagpur
-5, The Drawing & Disbursing Officer, NBNSS&LUP, Regional C
| request to send the LPC of concemied staff 1o his respecti
G. The Drawing & Disbursing Officer, NBSS&LUP, Region
7. PS to Director for information .
<
l 7—/,.6. |
o z ERNLE SR 755§
T

entre, Delhi with a
ve place of posting.
al Centre, Jorhat
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sureau of Soll Suivey & Land Use Planning
. REGIONAL CENTRE DELIL: IAR] CAMPUS: NEW DELHI-12

Phone: 2584462, 25840166 Telefax : +91 (011) 25849166 Telegram : SOILCORE, NEW DELI{-12 '

S.P.Singh | | No. RCD/Tech/ fﬁ} &
Principal Scientist & Head - Dated 17th June 2004

OFFICE ORDER = - ,/
As per the Director’s office order no [.N0.3-129/04-Admn./4559/6 duted 14
June, 2004, (copy enclosed) D_r. Dharam Singh, Sr. Sci‘entislt, NBSS&LUP, 'Ivlc);_iqnalt.‘.
- Centre Delhi, on his transfer to Regional Centie Jorhat stands relieved of his duties today
ie. 17.6.2004 afternoon. He showld had over the charge to Dr. Jagat Ram, |’lil)(.‘i.|)ili

© Scientist, Regional Centre Dethi. - ' )
gl

. ' (S.P. Sl
-\, Dharam Singh o ' :

Sr. Scientist
Regional Centre Delhi

T

L e

Distribution:

The Director, NBSS&LUP, Nagpur, lor his kind information.
Or.Dipak Sarkar, Head, Regional Centre: Caldtuta
CDreo UL Baruhy, Incharge Repional Centre lorhat, Assam Agriucliural Universny
- Campus, Jorhat - o -
- Dr. Jagat Ram, Principal Scientist, Regional Centre Delhi
The Asstt. Admin, Officer/DO, Repional Cenire Delhi - ,
The Bill Assistant, Regional Centre Delld, for necessary action. -

L9 T N Qe
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/
Y J - The Director Vigilance (léAR) | v Date'dfqu!y 2003
/ - Indian Cousicil of Agricultural Research ‘
/' Krishi Bhawan, New Delhi-110001
I'would iike submit the following  for your kind ihformation and neces_s'%,r)‘/.i{;.' :

action:- : : A
~Onsmy joining at Delhi Centre.after my transfer from Calcutta, | was asked to.%gt’?,f;i‘"

as DDO in the abserice of regular AAO/ DDO, §h, R.L. Pahuja vide office orier
No. RCD/1283/11 dated 2%508.2001with iImmediate effect (A copy encl'os_'e“d).‘ >

Thereafter, | was asked to look after stores in the absence of regular store officer +* . v

' vide letter no. RCD/1323/14 dated1.9.2001 (a copy enclosed) | . 'T, L
sh., R.L. Pahuja, AAO/DDO was relived from this office on 10.9.2001- and | f 'gs SRR :‘J‘;j
given the regutar charge of DDO vide letter No.RCD/26-144/937/1429/15 dél‘;{ d -’ i it
10.9.2001. | discharged the duties of DDO regularly and of AAO with some g {Js< e
il Sh. RK. Sharma, AAQ joined this office. Sh. R.K. Sharma went on E.Ljon NI

9.9.2002 and | was given the charge of AAO/DDO vide RCD/1071/4
Alter availing the' E.L. gh R.K.Sharma joined the office on249 byt he was?[fnot%ﬁﬁi‘?ﬁ“ﬁ‘«? "
given the charge of DDO and thus the charge of DDO remained with megﬁi;,tm |

- 204]-0%when | handed it over to Dr, R.P.Dhankar. : g

During this period, | had!noted many financial and administrative irregularjf ;,"c‘;as\
and expressed my opinien to Dr' §.p. Singh, Head Regional Centre bug.{he R :
- compelied me to continue with these irregularities. I worked as per hig wishes for AR
some time but could not“yield to his wrong grossure for long. Ultimately, One day - X

I relused to pass such Gills, which were not appropriate. As a result, the charge o

- of'."bDO and the Store Officer (in the absence of regular Incharge) were IR
withdrawn without any intimation o me. Not only that he also started harassing * L
me even on vory small matters Jike one-hour permission for casual leave etc, - I

The financial irregularities noticed during the period, | discharged the duties of
DDO and Store Officer are given below: - ) -
v ¢False Verification of Security bills:- Five Security Guards were actually -
- working for office security but on records the Veriﬁcationof 7 and later on 8
‘Security guards were falsely verified for the payment to the Secuirty Agency.

I ey _ SRR



o \G -
“ermite control treatment:- Treatment was given in room no. 1,3and 4of -

the office but | was forced to verify the bills for all the rooms. The bills were

splitted to avoid the sapction of the highet authorities and the audit ob;ectlon :

The list of the bills is enclosed which clearly shows the intenfi®nal splitting of
bills byepassing the right procedure.

.‘ Sill No. Dato of bills Amount K
q{ 4 submitted by stores :\ E
1862 05.03.02 9310-00 Ji ¢
{1838 | 14.03.02 : . 9190:00 §f |
i 3880 27.03.02  19400-00;*" iy L
| 1927 | 27.03.02 9635-00"her 1
3898 27.03.02 4 1949400 . 1w pi
| 1974 27.03.02 9870-00
. 2144 30.03.02 10616-00

The hills were to be verified by the occupants (Scientists) of the rooms, which

wiig not trltermonalty done. ‘o

¢+ The Koltar feltmg It was also done ori the roof of room no. 1, 2, 3 and 4/ bé{“‘
the bills were submitted for the entire roof. The bills were again intentionally
splitted to avoid the sanction of the highref authority and the bbjection of the
audit. The list of bills is given below for referchce:- | | ‘

Date of verificatiqri of ﬁills 'Date of bills Amount .. b

submitfed by stores ‘ | "
! ~28.08.02 (two vouchers)  19440-00

,‘« f ;"’

02.09.02 . . | 04.09.02 9720-00

02. 09 02 | 19.09.02 972000 .2

05.09.02 19.09.02 9072-00 . -
05.09.02 19.09.02 9072-00 : “'f-‘
24,09.02 16.10.02° " 9720-00 %

12.09.02 16.10.02 | 9072-00:1f 4

2.10.02 25.01.03 9720- oo | ;
25.02.03 03.03.03 9720-00 - ol
10,0203 e 9720-00 I8

| ,2‘7.03.03

9720- OO




— \S -
Some other examples of fabricated bills . |
"5 A vehicle No. DL 4909 was driven by a daily wage driver, Sh. Balwinder
singh who golt dl@sql at Panipat for I‘Q:s.SOO/- vide receipt No.15206 dated o
. 26.09. 02. It.was found from the office records that on 26:9.02, Dr.'S.P.-
| ~ Singh was not on official tour and the Gowt. vehicle was misused for personat
a purpose. ' sl
{ s Two bills of the same nos. and“ from the same firm have been passed.°.giy
@ . ~ tempering its printed nos. for two different Vehicles (Photo copy of the bills
1 enclosed). ' ' g :
= During this period, | was bressurised several times by the Head Regig@gaj}.;
Centre to prepare the bills of Sh." Balwinder Singh, DPL (driver) without any ** &
financial sanction from the competent authority. . ‘ a ',.,:__..-'.
I would also like to mention that during 2001-2002, | was conducting the field
crperiments on farmer's fields under TMC project at Sri Ganga Nagar and
_ Bhatinda districts. As a part of experiments, | have purchased inputs like
I insoclicides, seeds fertilizers etc. with due financial sanction and approval fro,k_m
. the HRC- Delhi. As long as | yielded to the pressures of the Head Reéibm@l.’- Lo R
‘Crérr!re, my bills wefe passed without any objections. The moment | raise‘d o
objections to the irregularities, not only the charge of DDO and Store Officer were’ Erel
withdrawn but also | was being ha'rassed with ‘one pretext or the other.
; Objections were made in the passing of my bills with the reason that | hﬂx“?i?. %}g,%ﬁn: i
followed the right procedure. | have already intintated this matter tc the DireCﬁQﬁé’r\-f}fﬁ%}g\ R
\NBSSELUP, Nagpur vide lelter datéd 04.04.03 followed by the reminder on” .~ "
'.28.04.03 Earlier, the bills following the same Procedure were, passed without any - o

objections. The gravity of my harassement can be judged from the number of
- irrelevant memos given to me ( copy enclosed) '

This is to inform you that due to these memos, | am‘ under great mental pressure -
Whiclw may cause me any mental health problem. Before the matter becomes ‘
- more serious and out of control, | request your goodself to kindly intervene nthe oo
natler to relieve me from the unnecessary harassment. B A
With regards, o . L L
. Yours faifhtull, / T’,--.‘T':", i
i o s X
-'(Dhara,m"'SiAﬁ*g'i_{}m. i
- Sr. Scientist * © -~
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No.004VGL26 - ANNW\M\\L:—D
Government of India e -

Central Vigllance Commission

LAl 2]

Satarkta Bhawan, Block ‘A’,
GPO Complex, INA,

New Delhi- 110 023

Dated the 17" May, 2004

e

,Sﬁblect:a“, Govt. of Indla Resolution on Public lnterést Disclosures &
| ~ Protectlon of Informer. ‘ -

. The Government of Indla has authorised the Central Vigilance
¢ Commission (CVC) as the ‘Designated Agency’ to receive written complaints for
disclosure on any allegation of corruption or misuse of office and recommend
appropriate action. ' ' ' ‘
2. A -copy of the Public ‘Notice issued -by the Central Vigilance
Commission with respect to the above mentioned Resolution Is enclosed. All CVOs
are further required to take the following actions with respect to the complaints
forwarded by the Commission under this Resolution: - ' :
(i)  All the relevant papers/documents with respect to the matter raised in
" the complaint should be obtained by the CVO and investigation into the
i | R _ complaint should be commenced immediately.- The Investigation report
9 should be submitted to the Commission within two weeks.

(i) The CVOis to ensure that no punitive action Is taken by‘any concerned
' Administrative authority against any person on perceived reasons/
suspicion of being “whistle blower.” - ‘

(i) -Subsequunt to the receipt of C_ommisslon's‘directlons to undertake any

- disciplinary action based on such complaints, the CVO has to follow up

\ and confirm compliance of further action by the DA and keep the
Commission informed of delay, if any. ‘ -

(iv) Contents of this order may be brought to the notice of Secy./CEO/
- CMD., . . :

All CVOs may note the ab’éve directions for compliance.

Sd/-
(Sujit Banerjee)
Secretary
To

N
K&\/@» o

All Chief Vigilarnice Officers
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My wriei service career is submitted 2s follows: é
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994nh Juoe, 2004

A=l A A

s onceretary DARE &
wurecior General LCAR
hrishi Bhawan :
NEW DELHI ‘ ' o

oy
.~

SUlb: CANCELLATION OF MY TRANSFﬁR ORDER_ FROM NBSS & LUP, REGIONAL

CENTRE NEW DELH1 TO JORHAT “REGARDING Gv1 mmeoly co (/ wnol 0
e "EVV\* gc ;s-{-uob? < (r,w« o,(a&% S
Sir, S A : _:{;;’-.

REL SIS
Joined as Sr.Tech.Asstt :(T=4), at CSWCRTI

! a.»g i _
,uResearchfcentre.
Bellary (Karnataka) on 02.11.1981 and served

.tbé%eA:upto
12.11.1984.

s . - : . L P -\“‘ : Tae k. d
::f-.f)' R B ' nio e s L {".- ﬁ'ﬁ‘g“'

b } . Le .
\.0 s S v

Joined as Farna‘Managgr (Technlcal Offlcer) T-6

on -direct
selection .and passed. at- Central

Agllculture L,Research

Insthute., Port Bbalruon 13.11. 1984 and served for Adssyears

and 1 monLh i.e. upto 25.12.1991 at Port Blatir mndaman and

Nicobar Island in difficult area anc special comcessions are

given ior posting in N.E.Region znd acdaman lslands.

Nagar on 26/12/1991
nz Sr.¥arm Manager (T-7) and served tnere upto 13/6/1995,

Joined on Request transfer tolVRI, lzat

Joined on deputation in Ministry of

Agriculture,  Krishi

Bhawan, New Delhi on the post of Assistant GComaissioner

Fodder Development on 14.6.1995 and
28.12.1999,

served there upto

joined NBSS & LUP, Nagpur or teing s=ietted for tihs pos: of |

r.Scientist on 29.12.1999 and ser-ed there upte §.3.2000

ti11 1 was transferred in Public itiezrest toRKegional Centre,
f\()lkc ta.

centd, oot

fd




'LUP, Regional Centre Delhi.

~

i* - Joined at NBSS & LUP, Regional Centre, Kolkata on 8.3.2000

and. served there upto 25.07.2000.

o Joined at. NBSS & LUP,RegionalCentre New Delhi on 'fhe

request-_trensfer' on same post of. Sr, 'Scieqtist .on
26.7.2000. | R | o

Sir, 1 have been transferred by ‘'the Director, NBSS & LUP Nagpur

vide offlce order No.3- 129/04 Admnl4559/6 dated 14.6. 2004 and
iead of the Regional Centre, NBSS & LUP, New Delhi has relleved
me with 1mmediate effect on 17. 6 2004 on the ‘Same poést ‘in NBSS &

LUP, Regional Centre Jorhat.

My wite Usha Kiran is sufferlng from Fibroid (photocopy

enciosed) Doctors advised for operatlon. Myself is sufferlng

' from angina paln so regular, monetary of BP & ECG is advised by

Doctors an Alpron 250mg is also adv1sed to take every day. My

vdaughtcr is studying in 12th-e1ase this year, X Avkag o a

the

ddu5hter s studies and I have already served in difficult areas

Sir keeping in  view of

i.e. Andaman and Nicobar Island at CARI Dort Blair in terms of
Govcznmenu prov151on for 7 years & ope month. I request that my

transfer order ; may be cancelled and I may be retained in NBSS &

:bove:facts of our illness, my.

_,Yours fa;thfull;:\\s
. . . ‘\\

NBSS & LUP Regionel Centre

NEW DELH)

=

. : . : L
M e i oot « 1

A evme e o L

o



